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'THE P b i J h B  SCHEDULEDCASTES AND BACKWARD CLASSES 

(RESERVATION IN SERVICES) ACT, 2006 ' 

(PUNJAB ACT NO. 22 OF 2006) 

Feceived the assent of the Governor of Punjab on the 4th October, 
2006, and was first published for general information In the Punjab Government 

, Gazette (Extraordinaryl, Leglsiative Supplement, dated the 5th October, 2006.1 

AN 

ACT 

to providefor resewation in servlces for the members of Scheduled Castes 
and Backward Clnsses and for the matters connected therewith or 
incldentul thereto. 

BE ~t enacted by the Legislature of the State of Punjab in the Fifty- 
seventh Year of the Republic of India as follows :- 

1. (1) This Act may be ~a i led  the Punjab Scheduled Castes and Short ~ i t l e  and 

Backward Classes (Reservahon in Services) Act, 2006. commencement 

(2) It shall come into force at once 

2. In this Act, unless the context othenv~se requires.- Def~n~t lons  

(4 "appointment" means an appointment made by direct 
recruitment, by promotion orby transfer of a person already 
In servlce of the Government of Indla or a State 
Govemment ; 

(b) "Backward Class" means a Backward Class, declared as 
such by the State Government by notificatrori in the Official 
Gazette from tlme to time : 

(c) "establishment" means any office of the State Government, 
a local authority or a statutory authority constituted under 
any State Law for the time bemg in force, or a Board or 
Corporation m whichnot less than fifty one per cent of the 
paid up share of capital is held by the Government of the 
State of Punjab and rncludes a univers~ty or college affiliated 
to the umverslty. primary and secondary schools and other 
educat~onal mstitut~oiis, which arc owned by the State 
Government and also includes an establ~shment 111 public 
sector , 

'For Statement pf Objects and Reason?, see Punjob Go~ernmertt Gazette ~Exiruordttrar~), 
dated the 15th September, 2006, page i 837- 1838 



(d) "establ~shment 1x1 publ~c sector" means any industry, trade, 

busmess or oecupat~on owned, controlled or managed by,- 

(i) the State Government ; and ' 

(ii) Government Company as defined in Sectlon 617 of I 

the Companles Act, 1956, In whlch not less than 
fifty-one per cent of the pad  up share cap~tal 1s held 

by the Government of the State of Punjab ; 

je) "prescribed" means prescribed by the rules made under 

thls Act ; 

(f) "Scheduled Castes" means Scheduled Castes, nor~fied by 
the President of Indm under Art~ele 341 of the Constltut~on 

of Indra by the Const~tubon (Scheduled Castes) Order, 1 950, 

as amended from tlme to hme ; 

(g "sect~on" means section of t h s  Act ; and 

(lz) "State Government'' means Govemment of the State of 

Punjab in the Department of Welfare of Scheduled Castes 

and Backward Classes. 

~ c t  not to apply 3. T h s  Act shall not apply to ,-- 
in relatlon to 
Lertaln 
employments (a) any employment under the Central Government ; 

(b) any employment m prlvate sector ; and I 
(c) any employment m domesbc servlce 

Percentage C I ~  4. (1) Wh~le making appointments ~n servlces by any of the methods, 
Reservat~on prov~ded under any Service Rules, reservation shall be made for the members 

of the Scheduled Castes and Backward Classes In the services under all the 

I establ~shments 

(2) I he percentage of reservation for fill~ng up the vacancies by 
dlrect recruitment or by transfer m Group 'A', Group 'B', Group 'C' and 
Group 'D' sew~ces, shall be twenty-five per cent for Scheduled Castes and 
twelve per cent for Backward Classes 



(3) The percentage of reservation for filling up the vacancies by 
promotion by Scheduled Castes in Group 'A' and Group 'H' semces shall be 
fo ' ieen per cent. 

(4) The percentage of resewahon for filllng up the vacaTcies by 
pronlotlon by Scheduled Castes m Group 'C' and Group 'D' sermces shall be 

. twenty per cent. 
'0 

(5) Fifty per cent of the vacancles of the quota reserved for 
Scheduled Castes in direclrecrulhnent, shall be offered to Balm~k~s and Mazhbl 
Sikhs, ~f available, as a first preference from amongst the Scheduled Castcs. 

(6) Re~ervatlon shall be implerneiited by reserving vacancies by 
means of a runnlng roster, as may be prescribed t ~ l l  the percentages of 
reservat~on, as specified In sub-sectlons (2/, (3) and (4), are completed. 

(7) Reservat~on shall be apphcable to vacancies to be filled on 
ad hoc bas~s, short term vacancles, work charged establ~shment, daily wages 
staff and the staff engaged on contract bass. 

(8) Reservatron shall also be applicable to proforrna promot~on and 
appointment by transfer. 

5. (1) A candidate, who cla~ms to be a member of Scheduled Castes. cert : t~cate  or 
~dentification shall support his candidature as such by a certificate of caste ~dent~fication, 

Issued under the Constitution (Scheduled Castes) Order, 1950, not~fied by the 
President of Indla for the State of Punjab. 

(2) A cand~date, who claims to be a member of Backward Classes, 
shall support his candidature as such by a certificate of class ~dentificat~on as 
per the notificat~on, issued by the State Govemnient In this regard from time to 
tline. 

6. ( I )  The backlog or carry forward reserved. vacancles for TO ~n~pleme: l t  
backlog of Scheduled Castes shall be treated as a separate class of vacanc~es and the ,acancres 

ce~ling of fifty per cent on filling up these reserved vacancles in succeeding 
year or years, shall not app l~  to qucb class of vacancies 

(2) The vacancles, referred to in sub-sectlon ( I ) ,  shall not bc 
considered together wlth the vacanctes of the year m whicli they are being 
filled up for detemuning the celhng of fifty per cent reservat~on on to'ral number 
of vacancrcs of that year. 



Penaiiy. 

Protection 3f 
Actior: Taken in 
Good Faith. 

Power Lo Remow 
U~fficultles 

(3) The backlog or carr~ed forward reserved vacancies for 
Scheduied Castes shal! be calculated keep:r-g In v:ew rhc total a~milser of 
recancles filled LP In each cadre or senrIcc. 

7. (0 There shall be ~ , o  de-rese~vat~ni! o f  any reserved VaCmGy b:? 
ar.; dpcointrng aurhw I@ lr: my :s:aSlachmnefit, r n i 2 1 ~  h 1s to he tilled up by duccr 
-,. . ~ ~ m ~ t ~ : c n t  or by promotmn Ir. case, a qua?:i;;ec? 01  elig~blc Scheduled ('asres 

4 

nl B~cX1,vard ('Issses candidate, os the case may be, is nt%t avaljable to !-ll L W ~  

wet; Iacancy In thar s:tuatioi~, ssch vaca-icy \hail ~ernarn unfilled. 

(2) Not;vith~iand:ng anything conta~ried in sub-aectio~l (i), I I: n the 
v ~ + l  ;: interesl, i t  ra deemed rieceasary to fill up 3cy vacancy sekned tu In t h d t  
sirb sectlon, the appointnlg authornty shal! refer :hc vacancy to the Department 
oT Welfare of Scheduled Castes and Backward Classes for de-reser..ration. 
IJpon such i-eference, the Departfnent of Welfare of Scheduled Castes and 
Backward Classes may, ~f l t  IS satisfied that it is necessary or expedient so to 
do, by order In wribng, de-reserve the vacancy, subject to the condit~on that the 
vacancy so de-reserved, shall be earned forward against a subsequent 
~.mreserved vacancy. 

8. If any officer or officlal IS Cound guilty of committ~ng any 
ormnlsston or conmlsslo2 In contravening the provisicn i of this Act, he shall 
he punishable umder the provisions of the Punjab t r v ~ l  " C F J ~ C ~ S  (Punishment 
and Appeal) Rules, 1970 or any other relevant servrce Rules 

9. No sult, prosecuhon or other legal proceeding shall lie against the 
State Government or any officer of the State Government for anything, which 
is In good faith done or intended to be done ~n pursuance of any of the provisions 
of thls Act and the rules made thereunder. 

10. (I) If any difficulty arlses in gimng effect to the provlsxons of 
this Act, the State Government may, by order publ~shed m the Official Gazette, 
make such promslons not Incol1slstent wlth the promsions of this Act, as may 
appear to it, to be necessary for reInovlng the d~ffieulty : 

Provided that no order shall be made under this sect~on after the expir) 
of a perlod of two pears from the commencell~ent of this Act. 

(2) Every order made under thls sectlon, shall be laid, as soon as may 
be, after ~t is made, before the House of the State Legislature. 



11. (1) !)sc.ery establishment shall maintain such records, roster Submission of 

register or documen~s in respect ofrcse~liatio:~ in appointment and prol~iotions, Repori, 
Maintenance of 

and in such f'ozm, as nlay he prescrihcd, arid shsli f ~ n i s h  to the Stare .:he, records, 
Government in thc prescribed manaer iix ;~nniral report on the a ~ ~ o i ~ ? t n ~ z y j r ~ ~  Roster Register 

and :~!specrio:i and prc!n~otions made by i~ duriag the isreviorrs year reckoned accurdicg 10 

tli.: Englrsh Calendar. - 
(2) Any officer, authorizetl !?y !hi. S;~.tc C;wrerntnent in ib>t be-half, 

may lrlspect any records or documents, ivh~c!~ are rnamtarned m rrlat-oa to the ' 
appo~ntnlents anti p~omotions mtidp by "114 ei~ah!~s?nneitt. 

(3) I; shall be the duty of the Edabllr-hment Branch In-charge to 
produce wch records or documen!.; [or ii~ipectlon by the officcr autborlsed 
unde~ sub-section (2). and f u r n ~ ~ b  such lnfoirnation or afford sach assistance. 
as may he necessarj for him to carry out his fimctions under this Act 

12. (1) The State Government may, by notlficatlon 1i i  the OfficlaI POW to rl;ake 

Gazette, make rules for canylng out the purposes of this Act. Rules 

(2) In particular, and wthout prejudice to the generality of the foregoing 
power, such rules may provide for all or any of the following matters, 
namely :- 

(a) to prescr~be the form of m n l n g  roster under sub-section (6) 
of section 4 ; 

(17) to prescr~be the form In which records, roster reglster or 
documents are to be maintained under sub-sectton ( I )  of 
sechon 1 I by every establishment ; 

(c) to prescribe the manner in wh~ch  annual report on the 
appointments and promohons made by every establishment 
is to be maintained and furnished under sub-sectlon (I) of 
section 1 1 ; and 

(d) any other matter, wh~ch 1s requ~red to be Gr may be prescnbed. 
13. Nohvithstandmg anything to the contrary contained In any other Overrldtns 

law for the time being In force, or any judgement, decree, order or decision of effect 

any court or any authority, the provlslons of this Act or the rules made 
thereunder, shall have effect. 

114. Notwithstanding anything done or any actlon taken In pursuance aavlna 

of any instructions, Issued before the commencement of thls Act to implement 
the reservation policy by the State Gopemment, shall be deemed to I~ave been 
done or taken under the corrzspondtng provisions of thts Act and the rules 
made there~~nder 




